IN THE CENTRAL ADMINISTRATIVE TR IBUNAL
PRINCIPAL BENCH: NEW CELHI

e ' C.A. No. 2533/94

New Delhi this the 19th cay of December fﬁgﬁ

Hon'ble Shri R.K.AHOOJA, Member(A)

Bhagwan S ingh
s/o Sh., Tek Chand,
r/e Gr. No. 2, Sr. ‘ssc. Boys Schsal,
Sector VI, R K LPuram,
Neuw Belhl.

, ...ﬁaglicént
{By Advocates Shri D.P.Avinashi) .

Versus

Union ef India: through:

1. DBirector,
Directorate of Educatlan
01d Secretariate, Delhi Admn,
;Delhin ’

2, Deputy Director,
Directerate of Education
Distt, Sputh Zone,
"5-22, befence Colany,
Ney Gelfl.

-3, B.K.Singhal,
Principal,
Govt, Boys Sr JGC School,
Sec-VI,
R.K ?uram New Delhi,

;k(cy Advgcate: Shri Anoop BaQal)

,*g,Rengmé&ﬁt$;5

ORDER(Oral)

Hon'bile Shri R,K.Ahooja, Member (A)

Ld Counsel for the applicant states that t%e

~ applicant has since been trensferred back to the

' $chab1 andéthat he will not be avicted,fram}the‘ﬁismisgéyk
in guestion., He, therefore, states tﬁgt tha'aggiiceﬁifi 
‘wishes to withdraw this applicatian. ?ermiésicn is
fgranisd. Accordingly the application is éiémiSséé,as‘i} 

Twithdrawn,

m},g o

(R.K. s‘ﬁﬁﬁfjf.f

ﬁg@h&fﬁfﬁ 6
7 2

S€C.






